FIR No. 32/2019

PS: Prasad Nagar

State Vs. Kamal Kishore
U/s 302/323/341/147/148/149 IPC and 25 Arms Act

\

26.08.2020
Present: Sh. K.P.Singh, Ld. Addl. PP for State (through video
conferencing).

Sh. Vineet Jain, Counsel for accused-applicant

(through video conferencing)

Hearing conducted through Video Conferencing.

This is an application under Section 439 CrPC for grant of
extension of interim bail on behalf of accused Kamal Kishore in case FIR
No. 32/2019.

Ld. counsel for the accused-applicant contended that the
applicant-accused was earlier granted interim bail for a period of 15 days
vide order dated 24.06.2020 and thereafter he was again granted interim
bail for a period of 14 days vide order dated 31.07.2020 by this Hon'ble
Court on the ground of illness/injury of his sister on her foot and his
interim bail expired on 18.08.2020. That though in that period the sister of
the applicant/accused got recovered herself but still he has a pain in her leg
and since for last Two days mother of the applicant/accused falling sick
and she is felling uneasy. That both the ladies i.e. sister and mother are
alone in the house and except the applicant/accused there is no male
member in the family to look after them in this current pandemic situation.

That although the Hon'ble High Court of Delhj recent order passed in
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W.P(C) 307072020 has passed the order that all the under trinls who have
been granted interim bail during this period has been extended (ill
31.08.2020. That after release on interim bail the applicant/accused abide
all the terms and condition and never misuse the concession ol bail and
never tried to tempered with the prosecution evidence.

Ld. AddlL PP on the other hand submitted that interim bail to
the accused-applicant was not granted under the guidelines issued by High
Powered Committee of High Court of Delhi dated 18.05.2020 for release
of the UTPs in order to decongest the prisons in Delhi due to out break of
covid-19 pandemic but on the basis of treatment of his sister and now the
sister of the accused-applicant has recovered and the mother of the
accused-applicant is not admitted in hospital and is visiting hospital as a
followup case for her ailment.

Heard.

The High Powered Committee in its meeting dated
20.06.2020 had recommended for extension of interim bails further by 45
days of the undertrial prisoners who had been granted interim bail in the
first place on the basis of guidelines issued by the High Powered Committee
which recommendation was accepted by Hon'ble the High Court of Delhi by
passing order, on the judicial side, dated 22.06.2020 in W. P. (C)
No0.3080/2020 titled as Court on its own Motion v. Govt, Of NCT of Delhi &
Anr. Thereafter The Full Bench of Hon'ble the High Court in W. P, (C)
N.3037/2020 titled as Court on Its Own Motion v, State & Ors.

vide
order dated 13.07.2020 has clarified in respect of extension of interim
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